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CENTRAL ADMINISTRATIVE TRIBUNAL: : GUWAHATI BENCH. 

(O.k No 228 of 2007) 

* 

DATE OF DECISION 39.8.2001. 

Mr.Sudhir Ram Hira 

Mr..A.C.Sarma , Mr.S..Saikia, 
Mr.P.Medhi.Mr.U.Sarma, 
Hr.S.Talukdar 

- VERSUS- 

Union of India & Ors. 

Dr.) .L.Sarkar,Railway Counsel... 

APPLICANT/S 

ADVOcATEFOR THE 

APPLICANT(S) 

RESPONDENT(S) 

ADVOCATE FOR THE 
RESPONDENT(S) 

CORAR 

HON'BLE MR.K.V .SACHIDANANDAN, VICE-CHAIRMAN 

Whether Reporters of local papers mayraUowed to 
see the judgments?  

To be referred to the Reporter or 1? 

Whether to be forwarded for incl.Jding in the Digest 
Being complied at )odhpur Be 	& other Benches? 

Whether their Lordships wis' t 
the )udgment? 

)udgment delivered by Hon'breVice- 



CENTRAL ADMINISTRATIVE TRIBUNAl., GUWAHATI BENCH 

Original application .No.228 of 2007 

Date of Orden This the 30' Day of August. 2007. 

HONBLE MR.K.V. SACHIDANANDAN, VICE-CHAIRMAN 

• Sn Sud*am Hira, 
S/0 Late Ratiram Hira, 
Resident of Quarter No. 1251L Type-Il 
At New Guwahati Colony. 	 Applicant. 

By Advocate Mr. A.C.Sarma Mr.S.Saikia, 
Mr.P.Medhi, 
Mr.U.Sarma, Mr. S.Talukdar 

- Versus- 

The Union of India, 
Represented by the Secretary, 
Railway Board, Ministry of Railway, 
New Delhi-i 10001. 

The General Manager 
N.F.Railway, Maligaon 
Guwahati-1 1 ,Dist.ICainrup, Assam 

The Chief Area Manager (CAM), 
N.F.Railway, Maligaon, 
Guwahati-1 1 .Dist.Kamrup, Assam 

The Divisional Personal Officer 
(DPO), N,F.Railway, Maligaon. 
Cuwahati-1 1, Dist..Kamrup, Assam 

The senior Coaching Depot Officer 
N.F.Rallway, Maligaon 
Guwahati-1 1, Dist.Kamrup, Assain 	Respondents. 

By Advocate Dr.J.L.Sarkar, Railway Standing Counsel. 

!It,) '' 1 

K.V.SACHIDANANDAN. V.C: 

The applicant Is working as a Sr. Technician in the N.F.Railway, 

New Guwahati, and residing at Quarter No.125/L Type -II with his 

family. Since allotment of the quarters. The Respondent No, 5 vide his 

order dated 2.9.05 cancelled the order of allotment of the apcan1 



quarter alleging that a survey Committee appointed by the 

administration found that the applicant had sub-lated his quarters to 

some third party. He also submitted that he was not aware of any 

survey of his quarter and he prayed for review of the cancellation 

order. The Respondents authority did not pass any order disposing 

applicant representation but passed an order on 9.5.07 (Annexure III) 

imposing damage rent to the tune of Rs. 1,71,015/- on the applicant 

without Issuing any prior notice to the applicant nor giving any 

opportunity of hearing to the applicant. The applicant has drawn 

salary after recovery of the alleged damage rent in th months of July, 

August Rs.437/- per month. Aggrieved by the certain action the 

applicant has filed this O.A. 

I have heard Mr A. C. Serum learned counsel for the 

applicant and Dr.J.L.Sarkar learned counsel for the Railway. When the 

matter came up for hearing the learned counsel for the applicant has 

submitted that no notice was issued to him nor any opportunity was 

given to him to explain his case. His representation was not attended 

to. His appeal is also pending. He also submitted that he will be 

satisfied if direction is given to the 3"d  respondents to dispose of the 

appeal within a time frame. Dr.J.L.Sarkar learned Railway standing 

counsel submitted that he has no objection in adopting such a 

proposal. 

Accordingly. We direct the respondent No.3 or any other 

competent autiority to consider the appeal of the applicant and pass a 

reasoned order on merit within a period of three weeks from the date 

of receipt of this order after giving opportunity to the applicant to 

explain his case in person and communicate the same to the applicant 

to explain his case in person and communicate the same to the 
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applicant forthwith. In the interest of Justice this Court further directs 

that impugned order for recoveiy will be kept In abeyance till disposal 

of his appeal. 

O.A. is disposed of. At the admission stage itself. However, 

there shall be no order as to costs. 

(K.V.SACHIDANANDAN) 
VICE-CHAIRMAN 

Ifil 
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Bench 
DISTRLCT: KAMRUP 

THE CENTRAL ADMINISTRATIVE TRIBUNAL :.GlWAHATI BENCH 

AT GUWAHATI 

(An application under Section 19 of the Administrative - 

Tribunal. Act, 1985) 

O.A. NO. '  /2007 

Sri Sudhi Ram Hi'ra 

• Applicant 

-Versus- 

The Union of India & Ors.. 

Respondents 

SYNOPSIS 	 V 
The applicant is at present working as a Sr. 

I  . lechn.ician in Office of the Senior Section Enq.i:•neer, 

Carriage and Wagon (C&W.) B.G. N.F. Railway, New Guwahati. 

and residing at Quarter No. 125/L Type-Il at New Guwaha-

ti Colony, Guwahati with his family since allotment of 

the quarters. The respondent No.5 vide his order dated 

2.9.05 cancelled the order of allotment of the aDoli-

cant's quarter alleging that a survey committee appoin-

ted by the administration found that the applicant had 

sub-lated his quarters to some third party. The appli-

cant submitted representation before the authority on 

14.9.05 denying the allegation of sub letting the quar-

ter and he asserted that the himself is residing in the 

quarter with his family. He also stated that he was not 

aware of any survey of his quarter and he prayed., for 

N 
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review of the cancellation order. That respondent au-

thority did not pass any order disposing applicant 

representation but passed an order on 9.5.07 imposing 

damage rent to the tune of Rs.1,71,015/- on the appli-

cant without issuing any prior notice to the applicant 

nor giving any opportunity of hearing to the applicant, 

he applicant has drawn salary after recovery of the 

alleged damage rent in the month of Ju1Y/ .s.... -  August 

Rs.437/- per month.. If in this way the, alleged damage 

rent is recovered it will, be ' } 4u for the applicant 

to maintain the livelihood of his family. Hence this 

application before this Honble Tribunal.. 

Filedby: 

Coot , &YU 

Advocate, Guwaha.tj. 
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DISTRICT: KAMRUP 

THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAI4ATIBENCH 

AT - GUWAHATI 

(An application under Section 19 of the Admi.iistratjve 

Tribunal Act 1985) 	- 

	

.,O.A.NO. 	-' 12007 

'Sri Sudhi Ram Hira - 

...Applicant 

-Versus- 

- The Union of India & Ors. 

• Respondents 

$L..NO. ANNEXURE PARTICULARS 	PAGE NOS. 

 Application 

 Verification H / 

 I. Order dtd. 	2.9.05 cancellatjono- 

allotment of quarter. 

 1.1 Representation dt..14.9.05 submitted 

by the applicaS.ibn'. 

 11.1 Office order dtd.. 	9.5.07 imposing 

damage rent. 

6... IV Copy of.pa.y slip after deduction 17- 
7. V A copy of Tribunal order directing t 

dispose off the representation. 

8. V.1 A copy of the order by the respondent 

revoking cancellation order of 

Quarter No. 	125/L Type-Il. 

Filed by: 
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THE.CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 	& 

AT GUWAHATL 	z- 

0. A. 	/2001 

- 

• 	S.riSudhiram $-Iira, 

S/a Late Ratiram Hira, 

Resident of Quarter No. 125/L Type-Il 

at New Guwahati Colony. 

..APPLICANT 

-AND- 

The Union of India, 

represented by the Secretary 

Railway Board, Ministry of 

Railway, New Delhi-110001. 

The General Manager, 

N.F. Railway Maligaon, 

Guwahati-H ,Oist. Kamrup,AsSam. 

The Chief Area Manager (CAM), 

N.F. Railway, Maligaon, 

Guwáhati-11,DISt. KamrupAssarn. 

The Divisional Personal Officer 

(OPO) N.F. Railway Maligaon, 

Guwahati-11,Dist. Kamrup,Assam.. 

The Senior Coaching Depot Officer 

N.F. Railway Maligaon, 

Guwahati-) 1 , 01st. Kamrup, Assam.. 

..RESPONDENTS 

Cóntd. . P1- 
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DETAILS OF APPLICATION 

1.. 	PARTICULARS OF THE. ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This instant application is made challenging the 

following orders: 	.. 

1) 	Order issued vide Memo No. G.HV/CDO/GEN/Qrs/C&W 

dated 2.9.05 by the Senior Coaching Depot Officer, N.E. 

Railway, Guwahati (Respondent No.5) cancelling the 

allotment order of Qrs. No.125/L Type -II. at N.G.C. in 

the name of the applicant. 

ii) 	The office Memo No. E/APO/1/Survey of Qrs/GHY dtd. 

9.5.07 issued by the Divisional Personal Officer, N.F. 

Railway, Guwahati (respondent No.4) imposing damage rent 

of Rs.1,71,035/- on the applicant. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of 

the instant application for which he wants re.dressal is 

within the jurisdiction of this Honble Tribunal. 

LIMITATION 

The applicant further declares that the 

application is within the limitation period prescribed 

under Section. 21 of the Central Administrative Tribunal 

Act, 1985. 

I 

Contd. 1: 



(3) 	.• 

4... 	FACTS OF THE CASE:. 

4.1 	That the applicant is a citizen of India and 

as such he is entitled to the rights,priVilegeS guaran-

teed under the Constitution of India.. 

4.1,1 	That the applicant is at present '.: working 

as a senior technician in the office of the Senior 

Section Engineer C & WNew Guwahati and he is residing 

in Railway Quarter No. 125/L Type-Il at NGC since its 

allotment and handing over of possession to the appli- 

cant. 

4.111 	That while the applicant was rendering his 

services to the respondent authority with all sincerity 

and devotion to duty the respondent No.5 without any 

prIor notice cancelled the allotment order of the appli-

cants quarter No. 125/L Type-Il vide his letter No. 

GHY/CDO/GEN/Qrs/C&W dated 2.9.05. 

A copy of the above letter is annexed here-

with as Annexure - 1. 

4. iv 
	That in the aforesaid cancellation order it 

has been alleged that during survey by the survey corn-

mittee I t has been found that the applicant instead of 

residing himself in the quarters he has sublated the 

quarters to a private party violating the provision of 

Rule 3.1. (III) and 15.A of Railway Service (Conduct) 

Contd. . 
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Rules 1966 and the applicant was also advised to vacate 

the quarters and to hand over the same to the new allot-

tee immediately whose allotment order was to be followed 

4.v 	That the applicant submitted a representation 

. 	14.9.05 before the respondent No.5 praying for revie- 

wing the cancellation of allotment order of his quarter 

denying the allegation brought against him. The appli-

cant in his representation stated clearly that he has 

not sub-lated his quarter to any private party but he 

himself is residing in the quarters. He also stated in 

his representation that the cancellation. order being 

passed ex-parte without allowing any opportunity of 

hearing to the applicant it is violative of the princi-

ple of natural justice, violative of Article 14 and 21 

of the Constitution of India and it is arbitrary and 

void ab initlo. . . . . 

A copy of the above representation is annexed 

herewith as Annexure 

That the applicant was under bonafide expec-

tation that the respondent authority will dispose of the 

representation submitted by the applicant with intima-

tion to him, but, the applicant culd know noting about 

the faith of his representation, but, he was peacefully 

residing in his quarters without any interference from 

any corners. Moreover no any new allottee also came to 

•Contd . 



take over the quarters and in this circumstances the 

applicant was under bonafide presumption that thea res-

pondent authority was satisfied with the contention made.(y 

in the representation submitted by the applicant and 

dropped the matter in controversy. 

4.vii 	That the applicant to his utte.r surprise 

after more than one and half years have suddenly re-

ceived the memo No. E/APO/1/Survey of Qrs/GHY dated 

9.5.07 issued by the respondent No.4 alleging the appli-

cant to be in unauthiorised occupation of the quarters 

and a huge amount of damage rent to the tune of 

Rs.1.,71,015/- has been imposed on the applicant which 

is to be recovered from the monthly salary bill of the 

applicant. 

• - 	A copy of the above memo along with the 

statement of damage rent is annexed herewith 

as Annexure - III.. 

4.viii 	That the applicant approached and requested 

the respondent authority not to recover the damage rent 

as proposed from his salary. But, the respondent author-

ity has already started recovery of the damage rent from 

his salary. As a result of which • -: u:L ........ after 

all deduction the applicant WMdraw only an amount of 

Rs..437/- only pay for the month of 

July/August, 2007. 

Contd. . P/- 
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A copy of the pay slip is armexed herewith as 

Annexure - IV. 

4.'ix 	That the respondent authority brought similar 

allegations against some similarly situated employees of 

the Railway Department. But on their application before 

this Honbl.e Tribunal,, this Honble Tribunal was pleased 

to direct the respondent authority to dispose the repre-

sentation submitted by the applicant fi:-- accordjrl9 to 

'law. And the Honble Tribunal was also pleased to stay ,  

the recovery of thedamage rent till such disposal. 

A copy of the such order is annexed. herewith 

as Annexure -y 

That the applicant has come to know that in 

pursuance of the direction as stated above bythis 

Hor,ble Tribunal 	r .  the respondent authority has. 

already revoked the cancellation order of allotment of 

quarters inrespect of the concerned employees after 

giving personal hearing to them. 

I1 

A copy of such order is annexed herewith as 

Annexure - VI.. 

4.xl That the applicant respectfully submits 	that 
he being a similarly situated employee is also 	entitled 

Contd. . P/- 
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to similar protection against the impugned order passed 

by the respondent authority. 

5.• GROUNDS FOR RELIEF WITH LEGAL,  PROVISIONS 

5.1 	For that the office order No. GH/CDO/GEN/ 

Qrs/C&W dated 2.9.05 issued by the respondent No.4 and 

the order issued vide memo No. E/APO/1/Survey of Qrs/GHY 

dated 9.5.07 issued by the respondent No.4 are violative 

of the Rules of natural justice and as such 	both the 

impugned orders are bad and liable to be quashed. 

5.11 	For that the respondent authority committed 

wrong in passing the impugned order without issuing any 

prior notice to the applicant and without allowing him 

any opportunity of hearing so as to enable him to ex-

plain his case and as uch the impugned order is bad and 

liable to be quashed. 

5.111 	For that the ap:plicant was not at all aware 

about any alleged survey of his quarter by the committee 

and as such the impugned order of cancellation of 

appllcants quarter and order of recovery of damage rent 

passed on the basis of alleged ex-parte survey by the 

survey committee are bad and liable to be quashed. 

S.iv 	for that the impugned orders are violative of 

Article 14, 21 and 309 of the Constitution of India and 

as such those are liable to be quashed. 

Contd. .P/ - 
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5.v 	For that the resDorident authority has commit- 

ted wrong in passing the impugned orders without• ma.kin9 ,/2 
-' any enquiry to the allegation in presence of the appii-

cant and as such the impugned o.rders are bad and liable 

to be quashed. 

• 5.vi 	For that the applicant had not violat. 

the provision of Rule 3. (II) and 15.A of the •Raiiway 

Service (Conduct) Rules 1  1966 as alleged, in the impugned 

order dated 2.9.05 and as such the impugned order are 

bad and liable to be quashed. 

5.v.ii 	For that the applicant will suffer i.rre.para- 

ble loss and injury kf the impugned orders are not 

quashed. 	. 	. . 	.. . 	,.. 	.... .. 

5.viii 	For that in any other view of the matter the. 

Impugned orders are bad and liable to be quashed. 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

The applicant declares that he has extusted 

all the remedies available to him and the representation 

submitted to the respondent authority was not disposed 

off. 

Contd. .P/- 



7. 	MATTERS NOT PENDING WITH ANY;OTHE.R.COURT::... 

The applicant declares that he has not 

challenged the impugned orders before any other 

court/Tribunal. . 

.8.. 	RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above, the applicant pray for the following relief: 

I) 	To set aside and quash the Office Order 

GHY/CDD/GMN/cID/c&w dated 2.9.05 quashed by the respon-

dent No.5 (Annexure-I.). 

To set aside and quash the office order 

issued vide memo No. E/APO/1/S.urvey of Qrs dtd. 9.5.07 

issued by the respondent No. 4 (Annexure III). 

Not to 	cve.any damage rent from the appli- 

cant and to refund already recoveredfrom the applicant. 

9. 	INTERIM RELIEF PRAYED FQ! 

The appliàant pray$d.. that pending disposal of 

this application the impugned order issued vide memo No. 

E/APO/I/Survey of Qrs/GHY dated 9.5.07 issued by the 

respondent No.4 imposing recovery of damage rent may 

kindly be stayed. 

Co.ntd. . P/- 
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10. 	PARTICULARS OF THE POSTAL. ORDER: 

Indian Postal Order No. 3Q4 o41.oS 
Date 	22, 	O7- 

Issuing Officer 	: Guwahati. GPO 

Payable at 	:: Guwahati., GPO 

	

1.1. 	LIST OF ENCLOSURES: 

An Index showing the particulars of documents 

is enclosed herewith. 
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VERIFICATION 

I. Shri Sudhiram Hira, Son of Late Rati Barn 

Hira, aged about 48 years, resident of quarter No. 125/L' 

Type-Il. at New Guwahati Railway Colony do hereby so-

lemnly affirm and verify that the statements made in 

accompanying application in paragraphs 1-4, 6 and.. 7 

are true to my knowledge and rests are my humble submis-

sions before this Honble Tribunal. 

And I sign this verification on this i-fth 

day of August, 2007 at Guwahati,... 

(S~ dl~ 	~~ I'11A 

S lana  t u r e 



to  - 	 1'Lfl(A.R,wAy. 	 In 
Office of (lie 

Sr. Coaching J)pot ()fflcr, 
Cu wulia (l,l)t. 02.09./i 005 

'In 
Sri Stidlil RAII1 Hint 
Hi. 'leth 
I. tudor 8817( '& .W/N It'. 
'through 4L)Ml/NOC. 

Sub-Cancellation of allotment order o1Qrs.'Jo. 125/4, i ,yp4ii at NUC. 

Ref- Survey Committee's repot endorsed by APO/Ufly Vide his letter 
No.Fi I / APO/(JI IY/Suroy of Qrs thitcd 19.08.05 

Railway quaricis No... I 25/L 'lypc-ll at NGC. was allotted infavour of You for your residential puipose. But 
during survey by the survey committee it has been found that instead of residing yourself in the quartcrs you 
have subletted the quarters to a private Part) . ittus you have committed a serious misconduct violating the 
provision of Rute.3.1 (iii) and 15 A of Railway Service (Conduct) Rule.1966. 

Hence your allotment of the Quarters No, . 125/1, Type-H at NGQ is being cancelled viili immediate effect 

You are advised to vacate the quarters and handed over the quarters to the new allortee immediately. Furth 
allotment order of this quarters is to be followed. 

1J!fl 

Copy to :- 
CAvVQIfy for kind infonnaijon. 
DGMJGIMJJj- For information please. 

JAPO/GHY -for information and necessary action please. 
J( ADMFYNCIJC - for information and necessary action plóasc.. 

SSEiWorkgJNt]Q - For information and necessary action 
SSE/EIecINGC- for information and necessary action. 
SSE/C&WfNcy for information and nccessaiy action. 

Sr. CDO/GHY 

Raj 

Sr. CDOIGHY 



H
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0. 

The Sr. CIX). 	 Dated: 14-09-05 

:NFRajlwav 

Gu'xahati. 

At., ~~- 

Rvew of cancdllation of allutmcnt order of Qli. Nu.125.1 type II at NGC. 

.et: our letter no. (il.iY/(DO!UEN./Qrs./C&W dited 2 / 9-09-05. 

117, 

M' si humbly I beg to stale the followii in cefrence to your letlerno. cited above- 

I. That in the Railway QIr. No. 125i1 type II at New Guwah4l I have been residing with my 

family. 	 : 

- 2. That I have no accommodation at Guwahati other than the above Raihvav Qtr, from where I 

• 	have been sincerely rendering serce to the Indian Railways. 

'That cancellation of my Qtr allotment vill cause great hardship to me as well as tomy 

family and will through nw whole family to the street. 

That I have not sub-lctticd the said Railway Qti'. to anybody oi any part thicof. 

ThalI have not ioL'ned any provision of Railway Serice (Conduct) Rule-1966. 

That the allegation brought against mc by the survey committee. that 1 tuvc sub-Ictied the 

said Qtr., is concocted and hasles.s. 

That the allegation brought against me is ne 't established. 

. That on the basis of vague report of the strvcy coxnmince disciplinary proceedings has been 

initiated agaiirt tue and the flt'*.ee&s is still uonipkted. 	
. 

9. That the cancellation order of my Qtr alloiment is being passd e -parte wiihoui giving me 

an oppomlnrv oX being heard, which is- 

Vioktiveoflhe principle of natural justice, 

Violative of the Article 14 & 21 of the Constitution of india 

e. Arbitrary, and 

d. Void ab initio. 



/ 

I 

I 	tIicrcwc. reeSt 	()t1T 	tUttr i 	ntIiv ivjee 	the III"11wr jtI(ficc:tth 	and ii,Ie the 

II(ioll oldcl of nV (_>lt. ;tlliittitettt on the 11It\it1 	t21'UtI(lS- 

b 	I)Il I It;; 	nc ;It.t 'Immoti;iIiIIII 19 hor 11;,u the ':'i,I lai1v;it (ti 	ii ( rtiv;tlt.iii 

... 	Iha( IhiC 	1LCII.1t!('I oril:t will I111n!t1i1 tfl'. \\ItUlC  I.1TU11\ (0 (he street. 

flio etncehl;tlinii OIdCF IS C-l)tr1 

4. 	'ku ibe cancdlah ,, ii uikr i- 

a, Violative of the principle Of natural tIie. 

h. \'inlative of the Miehe 11 & 21 of the (.'onstilution of India. 

- C. 	Ajbilvar.v, and 

d. \'oid ab initio. 

And br (InN act of your lctt1(hlteS I ;haI1 reinaui grateiul It) ou. 

1 Itankitig oil Sir. 

Your S (a thf'iiil 

Hk 	, 

(udIti 1aiu lliia) 

1. 'I 

New (3uwaliahi 

S 
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N. F. Railway • 	
-.. 	 V 

Office of the 
I)ivl: Personnel Officer 
Station Road, Guwahati 

MEMORANDUM 

• 	 During the survey of quarters by the survey committee constituted by the administration 
the quarter shown in the attached statement were found sublctted and accordingly the allotment 
order of the quarters were cancelled by the allotting authority. 

Since the quarters have been found subletted and allotment cancelled the same treated as 
unauthorized occupation. 

Due to unauthorized occupation of the quartes damage rent at the presribd rate fixed-
b5 Railway Board, have been calculatcd and to be rccovcrcd from rcgularalaybiIl -iiom 4 	May/O7 curicnt rate ot dcnnag. lcnl 1 1 ong with ari, LE iroin the datL of survcy of thc quartcr.  

This issues with the approval of CAM/GHY 

(( K KAKATI) 
DPO/GIIY 

No-E/APO/l/Siirvcy oiOrs./GI1y • Dated: 7 /007 

Copy forwarded for information and necLssary action to - 

i: CAM/GHY, 
Sr.CDO/G1•!y, 
DRM (P)/LMG ------------ 
DJUNLMG I  

\f6th OS (P)/Bill/G1-Iy, 
g 	7 Concerned bill ClerkJE 

, 

10 	 .fl Y 



jp 

SOW (4*Tmeofstaft'.;. Liesign: .B.U.NoL uarterN4.Locatión _Dt. Damage rent., 	P• 

Survev Plinh aea Rate 
(3) (4) -.  (6) (7) (8) (9)  

• 
7riChanka1 Bafore, CF/Gr.1II 456 706 N/Type-I NGC 05-08-05 36.882 Sqm 1-08-05 to 30-1 1-05 @. Rs86 PSqm= 	15860.00 

1-12-05 to 30-04-07 @Rs.99 Psarn= 	91275.00 
107135.00 

 Sri.SudhiRm 14ira, Sr.TechiCF 456 125L/Type-IJ NGC 05-08-05 58.87 Sqm 01-08-05 to 30-I l-öi.s.86 Psqm= 	25315.00 
01-12-05 to 30-04-06 € Rs.99 PsQm= 145700.00 

171015.00 
 Sri Pradip Kr.Das, CF/Gr.1 456 I l7LIType-11 NGC 03-08-05 58.87 Sqm 01-08-05 to 30-I l-05€Rs.86 Psqni= 	25315.00 

01-12-05 to 30-04-06 Ca. Rs.99 Psm= 145700.00 
171015.00 

T Sri Hamid Au -do- 456 II 7ype-II NGC 03-08-05 58.87Sqm 01-08-05 to 30-1 l-05' P.86 Psqrn= 	25315.00 
01-12-05 to 30-04-06 Cir Rs.99 Psgm= 145700.00 _________  171015.00 

 Sri Prakash Bose, -do- 456 603AITvpe-1 NGC 05-08-05 36.882Sqm 1-08-05 to 30-1 l.05 @Rs.86 PSqm= 	15860.00 
1-12-05 to 30-04-07 @ Rs.99 Psgm= 	91275.00 

107135.00 
 Sri Abhov Kr.Das ALP/NGC 456 61 IJ!type-I NGC 05-08-05 36.SS2Sqrn 1-08-05 to 30-1 1-05 	Rs.86 PSqm 	15860.00 

1-12-05 to 30-04-07 @Rs.99 Psgm= 	91275.00 
107135.00 	- 

 Sri Hamad Deka, CF 456 708D/type-J \ NGC 05-08-05 36.882 Sqm 1-08-05 to 30-1 1-05 @Rs.86 PSqm= 	15860.00 
- 1-12-05 to 30-04-07 @ Rs.99 Psgm= 	91275.00 

-1 . . 	 107135.00 
 Sri HitenBarua S/Clerk 4561 17U/pe-1I\ NGC 03-OS-05 58.87 Sqrn 	- 01-08-05 to 30-1 l-O5Rs.86 £qm= 	25315.00 

01-12-05 to 30-04-06 Ca Rs.99 Psqm= 145700.00 
 171015.00 

 Sri Kház-geswar Bora, CF/I 456 I 17G/type-I1 NGC 03-08-05 58.87 Sqm 01-08-05 to 30-11-05 t 	Rs.86 Psqm= 	25315.00 
0 1-12-05 to 30-04-06 '  Rs.99 Psgm= 145700.00 

171015.00 
10, Sri D.N. Das, CF/lI 456 704B/type-1 NGC 04-08-05 36882Sqm 1-08-05 to 30-1 1-05 @R.s.86 PSqm 	15860.00 

1-12-05 to 30-04-07 @Rs.99 Psgm= 	91275.00 __  107135.00  Sri Ramesh Hira, OS/Il 456 244C/tvpe-II1 NbC 65.68 Sqm 01-08-05 to 30-1 1-05 @Rs.86 Psqm= 28242.00 
• 01-12-05 to 30-04-06 @Rs.99 Psgm= 162558.00 

190800.00  SriJogeswarDoloj, CF/I 456 702C/type-1 NGC 
05_______

-08-05 36.882Sqm 1-08-05 to30-11-05Rs.86PSqm= 	15860.00 

- 	
ii 1-12-05 to 30-04-07 @Rs.99 Pspm= 	91275.00 

107135.00 

Contd-2 
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( FNTA 	I NTRATIVF TRIBUNAl,, CLIWAHATI BENCH 

C)riginal Application No.180 of 2007. 

l)ate of Order: This the 19th Day of july, 2007. 

THE HONTLE SHRI K.V.SACHIDANN DAN, VICE CHAIRMAN 

Shn Harapaty Deka 
S/ o Late Ran?,sha Ram Deka 
Resident of Qr. No. 708/ U-Type-I 
At New Guwahati Colony, 
Cuwahati, Kamnip, Assarn. 	

. . . Applicant 

-7By Advocate Shri A,C.Sarma 

- Versus 

1. 

 

Ji llior t  of India, 
keprese.nted by the .ec1'etd rv, 

s, 	Rai lway Board, iVwustrv 01 RaLI%Va\'S, 

New Delhi-i 10 QOt. 
01 1 

C 

. 	The (..,eneral Manager, 

J ) 	
N. ; ilway, Ma] 

3. 	CAM/CHY (Chif Area Manager) 
N.F.Railway, Gu'ahati. 

4 	DPO/ GHY (Diviibna1 Persorne].1 Officer) 
N.F.Railway, Guwhati. 

5. 	Senior Coaching Depot Officer/GHY 
N F. Railway, Guwahati 	 Respondents 

By Advocate Dr J.L.Sarkar, Railway Standing (oLtnsel. 

0 RD BR (ORAL) 

SACHIDANANDAN, K.V. (YQ 

the applicant is %vorkiig under the N.F.Railway and 

according to him lie i a resident of uartei' No. 708./D-Type-1 at New 

GUWa]iaLi Colony. Acord.ing to the iverment following the prescribed 



1 2  

fonowbv, t lie prescribed rules respoident No.5 had cancelled the 

allotment order 01 the quarter but still ne\.erthelesS he continued in 

occupation of the same. On 9.5.07 respondent No.4 issued order imposing 

damage rent on the applicrnt. The applicant has filed an appeal beiore 

respondeiit . No.3 on 28.6.07 vhich has not yet.been disposed of. Aggrieved 

by the cancellation of allotment order an1 imposing damage rent the 

applicant has ided this O.A L ekmg the fob ing reliefs. 

i) 	To set aside and quash the office Order 
No.GHY/CDO/GEN/Q/C 	dtd. 2.9.05 passed by 

($' 	
respondent No.5 - Annexure-l. 
To set aside and quash the office order issued vide 

. 	 memo 	No.E/APO/1/SUr\'eY 	of 	quarters/Guwa1L 

)1 	/ 	
dated 9.5.07 isued by the respondent No.4- Annexure- 
2. 

2. 	Heard Mr A.C.Sarma learned counsel 	or the applicant and 

Dr J.L.Sarkar, learned Railway standing counsel for the respondents. The 

itted that the impugned brder has been, passed by the applicant subm  

respondents i total violation of natural j.istice No notice was issued to 

him nor any opportunity was given to him to explain his case. His 

representatioli was not atended to. His appeal is also pending. He further 

submitteC that he will be satisfied. :  if a direction is given to the 3' 

respondent to dipose of the appeal withirt a time I rams. Dr J.LSarkar, 

lned Railway standing do insel stmitted that he has no objection in 

adopting such a proposal. 

. we direct the respondent No.3 or any other 
3. 	Accordingly  

competent authori' to Fonsider the appeal of the applicant and pass a 

I reasoned order on merit within a penód of 3 weeks from the date of 



TO 

receipt copy of this order attr giving oppor ;tuflitY to the applicant to 

explain his case in person aid communicate the same to the applicant 

:. forthwith. In the interest of jusce this Court futher directs thaNmpugfled 

order for recovery witi be kepi:in abeyance till dis}xsal ol his appeal. o 

.A is (lispOSCd 
of at the admissiOn stage itself. However, 

there shall be no order as to costs. 

s/ vzct QKIq4 

f1tFJ ti\. 

Guw 
N 

Ccn 	I 	 inai 

CL' 
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V1') 	y/ 

N.FRAIL WAY 

No. GHY/CbQ/GEN/Qrs,IC& ry 

Office of the 
Sr. Coaching Depot Officer. 
Guwahri, b't. 14/03/2007 

kiten Bc4ruoh 
Clerk 
,I ,I.,)./ _ç v / ._,  

5ub- evocation of Cancefjon order of dlIotenf against 
Qrs.No,117j 

Type-Il at Bamun liaidam,New Guwahdti. 

f- This office office order No. GHY/CbQ/&EN/Qrs/C&V Dat d 02.09.05 

The Canceilat i on order of aiiWQy auarrers No.07H Type-It-at Bamunimaidam N&C 	Which 	was 	coi'i;oted 	tc 	vidc 	this 	office 	http 	No. aied 02,09/05 i beng revoked. The oriqinal aiiotmen order of The QRs fri fuvour' of yu wiU be re1oned. 

Copto - 	 I 
L CAM/GHy' for kind inforajorj 

DGM/G/,yLG 

bPO/GHY for informafio and necesQrytion please, 

SSE/Work/NGC 
53E/EIeC/NGC 	. for inforijo and necessary action. 7, 55E/Coach ing /IC/GHY  

/ 
Sr. CbO,'Hy 


